
Govemment of Jammu and Kashmir

Deoartme-nt of Law, Justice and Parliamentary Affairs
' Civil Secretariat

Subiect:-Litigation Relbrms and effective monitoring of Litigation in Union territory of
"-"-'" ;;;;, 

"nd 
rashmir-eppointment of officer ln charge(olC) Litigation'

Srinagar/Jammu
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03 2026
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Commissioner/Secretary to Govemment

Dated:- 05- 03- 2026
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Sanction is hereby accorded to the appointment of Mr' Suresh Kumar' Deputy

General Manage., Hou'ing unii-n Jammu as Offrcer In-charge Litigation (OIC)^in

case titled S.R.Nagial Vls U'f of J&K and Ors' in WP (C) No' 228312024'

including contempt petition, if a"y' p"nding before Hon'ble Supreme Court of

India/ Hon'ble High Court of i&f *i r-uauftWcentral Administrative Tribunal or

any other forum.

The terms and conditions of appointment of the OIC shall be govemed by the

ororirion, of Govemment Order No 1673-JK(LD) of 2021 dated 24'03 '2021'

By order of Government of Jammu and Kashmir'

No:-LAW-OIC/03/2026

Copy to the:-

t.
2.

3.

4.

5.

6.

7.

8.

9.

10.

ll
t?
l3
l4

Leamed Advocate General, J&K'

irtii*it".*,* to Hon'ble Lieutenant covemor' Raj Bhawan'

;ilH;il;-)' vini'ttv oruot" Affairs' Governmenr of lndia'

pri".ip"f Sa"*"r), to Govemment' Housing Urban Development Depaftment
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Court of J&K and Ladakh' Jammu/Srinagar'

;;:""'"tp"l ;;"d tJHon'ble chief Justice' High court of J&K and Ladakh'

Director Litigation , Srinagar/ Jammu'

Law Oflicer concemed

Oflcer ln Charge Litigation(OlC)
p.iru," S""r.,ury,o ChiefSecretary for information of Chief Secretary'

. Private Secretary to Commissioner/Secretary Law

. Incharge Website.

. Govemment Order file'

- Concemed file.

I bPrttY Legal Remembrancer
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